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SHRI SANJAY DALMIA: Sir, [
would like to move a privilege motion
against this Company, against the
Officers and the Directors who have the
cheek to call our Parliament a colonial
Parliament.

THE  VICE-CHAIRMAN
SATISH AGARWAL): It
colonial Parliament.

SHRI SANJAY DALMIA: Sir, 1
know it is not, but what I am saying is
that the objects and the Memorandum
of this Company even today states this.
And it is an Indian Company! The larger
shareholder is Government of India
through its financial institutions.

THE  VICE-CHAIRMAN
SATISH AGARWAL): If it is so, it is
objectionable.

SHRI SANJAY DALMIA: Sir, it is
objectionable. That is why I am bringing
it to your notice and to the notice of the

whole House.
THE VICE-CHAIRMAN  (SHRI

SATISH AGARWAL): But, from the
Chair 1 cannot expunge those words. So,
you are free to move a privilege motion.

Demand for Reservation Benefits to
Christian Scheduled Castes

SHRI JOY NADUKKARA (Kerala):
Mr. Vice-Chairman, Sir, I thank you for
giving me this opportunity. It is with
wounded feelings 1 am raising the issue of
Dalit Christians, their plight, their
struggle for equality and justice, before
this House. They are a group of Indian
citizens, on whose faces the doors of
justice, the doors of equality have been
closed. They are not being treated on a
par with other Dalits in this country.
They are being discriminated against. The
fundamental  principles, the  basic
principles which we are adhering to are
bascd on equality. We are against any
type of discrimination.

SHRI SANGH PRIYA GAUTAM: I
am on a point of  order.
...(Interruptions)... 1 am on a point of
order._

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): On a maiden
speech there is no point of order.
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SHRI1 JOY NADUKKARA: even after
so many years of independence, this
discrimination perssists. It haunts the
conscience of our nation. In the case of
Dalit Christians, there is a pure and
naked violation of those fundamental
principles.

As all of us are aware, the
controversial law came into force in 1950.
It was called the Constitution (Scheduled
Castes and Scheduled Tribes) Order,
1950. It was a Presidential Order. When
this Order came into force, it has divided
the Scheduled Caste people into two
categories, one belonging to the
Scheduled Castes and the other belonging
to the Scheduled Castes of other
communities. As per this law, the right to
reservation facilitits were denied to the
Scheduled Castes people who did not
belong to the Hindu community. That
was the beginning. Later on, due to stiff
resistance from other communities like
Buddhists and Sikhs, the Government
was forced to amend the law, to enable
them to enjoy the reservation facilities.
Even at that time the poor Christians
were ignored, the Dalit Christians were
ignored. The right to reservation facilities
was denied to them. 1 do not know why
such a thing had happened in this
country. The thing is that casteism is not
based on religion, racism is not based on
religion, the social backwardness is not
based on religion. It is entirely based on
other matters. Even now the Dalit
Christians were denied the right to
reservation facilities. They were fighting
against this discrimination right from the
very beginning, from 1950 onwards. But
the Government failed to give attention
to the cries of Dalit Christians in India.
Rather the Government is ignoring them.
I am not accusing any particular
Government. From 1950 onwards so
many Governments came into power, but
none of them cared and none of them
paid any attention to the cry of these
people. At present their agitation has
reached a stage where nobody can ignore
it. Their only demand is simple justice.
They are demanding for justice because
they got themselves converted from one
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religion to the other. So, justice should
not be denied to them. There is no logic
and morality in it. The Government also
has accepted it. In order to provide
reservation facilities to nco-Buddhists and
Sikh community, the law was amended.
The law was amended because the
Government has accepted this principal.
By merely converting from one religion
“to another, it should not disentitle a
person from this right of reservation
facility. Now only Dalit Christians are
“remaining. We cannot simply tell them
that conversion from one religion to
Christianity is a sin. We cannot simply
tell them that you being a Christian, you
must be penalised for it. We cannot say
these things. Now what is to be done is
that the law must be amended. Steps
must be taken to amend the present law
to enable the Dalit Christians to enjoy
the facility of reservation.

1 hope and pray that the Government
would take immediate steps to amend the
law to include Dalit Christians also in this
category of reservation. Thank you.

THE VICE-CHAIRMAN  (SHRI
SATISH AGARWAL): Thank you, Mr.
George. Though it is your maiden
speech, it has becn made very well
(Interruptions) 1 am congratulating him
on his maiden speech.
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SHR1 DIPANKAR MUKHERIJEE:

Are you having a debate on this, Mr.
Vice-Chairman?

THE = VICE-CHAIRMAN  (SHRI
SATISH AGARWAL): No.
..(Interruptions}...

SHRI NILOTPAL BASU: Allow us
also. Different parties have different
views.
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SHRI SANGH PRIYA GAUTAM:
Mr. Nilotpal Basu, you have not sought

permission. If you are allowed to speak,
then I will also speak. ...(Interruptions)...
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SHRI VAYALAR RAVI (Kerala):
Sir, 1 also want to associate myself with
this Special Mention. I want to say that
untouchability- was not the criterion for
reservation. It is a wrong impression
because untouchability is a crime in India
today. So, it cannot be a criterion for
reservation. Normally, Sir, these are the
reservations meant for those Indians who
are socially and economically backward
and if they change their religion, they do
not cease to be Indians. They continue to
be Indians. So, it cannot be a bar. So, I
fully endorse the views of my hon. friend.

Acute Shortage of Power in Karnataka

SHRI K. RAHMAN KHAN
(Karnataka): Mr. Vice-Chairman, Sir, I
would like to bring to the notice of the
hon. House the problem of acute
shortage of power in Karnataka. The
power crisis in Kernataka is so acute that -





